
O. A. NO . 386/2004 

16 . 4 . 2004 . 
Hon•ble nr~. tJieera Ch.hibber . J . -1 . 

By this o. A.~ applicant has challenged che 

order dated 8 . 4 . 2003 whereby he has been im~osed punishment 

of stoppage of next two annual increments due to him 

by t~eacing the period from 13 . 11 . 2000 onwards as 

unauthorised absence from duty . Hm'lever , perusal of 

para 6 shm~s that the appl icant has already filed an 
appeal dated 27 . 5 . 2003 against the penalty order dated 

27 . 5 . 2003 . \'lhich has not JJeen decided till date even 

tuough the period of six months have already passed. 

perusal of Anllexure- 9 shov1s (page 68) that 

the appeal has been addressed to the Hon'ble ninis"C.er~ 

Minis"C.ry of E:xter:nal Affai rs , GOvt . of India . Ne~·7 Delhi~ 

even though the penalty order \'l)'as passed by tne Joint 

Secreto.ry. I do not think "C.ha1:. tnc -tinister can e said 

to be the appellate authority in thin case . Therefore. 

applicant is given liberty to file an appeal to tne 

appropriaLe authority i::-1 accordance i.<Tith t e rules. 'ihe 

applicant may do so ··dthin t1.vo ·.-1eeks from tne ddte of 

receipt of copf of th~s order . rncase, applicunt files 

a proper appedl to t.1e at.)propria"C.e auchority . I a.-n sure 

tnat l..4"1e same stlall be aecidea. ny the appellate aut 10r~ty 

-within a reaso.la.ule time of tnree months thereafter . 

Il~ view of the a.Dove oraer. Lhis o . A. is 

aisr.U.ssecl as \'lithdra\m \dtn li.....>er1:.y to :rile an ap JeQl 

before the competent autnority . 

Member (J) 


